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dedated 7 .1 .201)3 

Heard Shri 3m bhanty, Advocate for 

the Applicant, Shri 3mDas, Addl.Standing Counsel 

dd1 .St -inding Counsel representing the 

Respondents/Deoartrnent and Shri D .P .Dhalasamant 

-inpearinq on behalf of Res. No.5. 

ha-ant, having spent more than 

25 n-ars of service at alasore has been 

transferred to Sun'9argarh(Hirakud Darn Site).. 

His transfer became inevitabl.e because, 

Res. No.5, who was at Sundarqarh(HirakUci Darn 

S te reoresonted to come on transfer for the 

reason of his sickness/cancer ailment. Because 

of the interim order passed in M..61/02, 

Respondent No.5 has already been adjusted in 

5OmeSt&10fl at Bal.asore. 

Now, by filing a counter the 

Res-ondeflt5 have explained that the station 

at SUndargarh/i1irad Dam Site is a diffiCUlt 

station which requires to be manned constantly 

for flood forecaSt-'2 and gauge disc 

obsef tiofl etc • in various ri,er b tns. 
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It is the further case of t. c iSpondents, 

as disclosed in the cointer tht the olicant 

having been longest stay at 9alasore Is the 

next available person to be disturbed; mnd, 

as a necessary consequence, he has to be 

oosted at Sundwgarh/Hirakud Dam Site. 

Transfer is an incj(ent of ser1ice. 

No doubt, disturbing a Group D employee like 

the Applicant rerluires compelling reasons. In 

the counter, the Respondents have tried to 

make out a compelling reason in  disturbing 

the iolicant from 3a1sore to Sund.warh/ 

Hirakud Dam Site. 

lithout entering into the merits, 

however, this O.. is disposed o f leaving the 

matter to be readjudicated/reexamined by the 

Respondents. Liberty is hereby granted to the 

Applicant to putforth his grievarles betore 

the Resondents by making a detailed 

reoresentatbn hy the end of January/2003 md 

the Respondents should p ive due consideration 

to the grievnce3 of the Aoolicant in the matter 

of his transfer from Balasore to Sundaarh/ 

Hirakd Dm Site; -mnd until fother considerition 

is giIen to the grieanCeS of the ApOliCdflts  

he may be allowed to continue at Balasore. 

This O.. is disposed of as above. 

No costs, 

Send CODiCS of this order to RespondentS 

this order be given to both and free copieS of  

sideS. 
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